111 THE CENITFPAL ADMIIIISTREATIVE TRIEUMNAL,

O0.A.Na.122/98

S.L.Eajoria . Applicant
Vs.

Union of India
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Ms Babkita

O]

harma

Brief-holder of Mr.

: : Peepondants

M.Mathur

i
7

couns=l for applicant.

Mr.l.ll.3hrimal Counsel £

CORAM:

i respondents

Hon'ble Mr.0.P.Zharma, A]m1u1 trative Member

Hon'ble Mr.Facan Prakash, Judicizl Member

PEF HOIT'BELE ME.O.P.SHARMA,

ADMINI .TRATIVE MEMBER.

In this application under 2ec.l19 of the Administrative
k

Tribunzls Ack, 1925, Applicant Shri B.L.Fajoria, has praved
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in Jaipur City in different

catggovrizs, in the Telzscom Depariment and after prepavring the

list thz vespondzntes may be divected]

accommodation to SC/3T zmployess on the

i
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n
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e

co 3llok reaidential

£ roster point

as providad in Govi., of India'e covdsvy Ann=.AZ2, rezproduced from

Swamy's Compilation of P & EF Pavri I.

that the respondente may be divected to allot & Type 'C!
gquarter or any other appropriate  categovry gquarter Lo the

applicant on the basis of th: rogter pujnf

\

"0 gquareer in the Tslscom  Depariment

applicant iz ezvving on thes post of S
The lezarned counsel £or the respondsnta
a communication dated 17.9.1%%6 which

dated 15.7.19%95, Quarter MNo.2 ITII/1E2
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haz taken posszazion therscf on 17.7.

pozition, thz grievance of ths applica

Ay

2. The applicant's praysr mainly €or allctment of a Type

at Jaipure wheres ths
upervisor (Telzphones).

haz produced bhzfors us

cghows that by an order

in the Telecom Colony,

19%96. In view of this

nt has hkhezn redressed.
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Judicial

Membeir.

infructucuz. thevrefore, notk

her veliefe claimed by the

ol

stands disposzed of accordingly. No ordsr as

=

communication  Jdated 17.9.199¢6, as

on recard.

Administrative Mesmbevr.



